FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PROGRESSIVE METERS PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of Corporate Debtor Progressive Meters Private Limited - Under
CIRP
2. | Date of incorporation of Corporate Debtor | 08.10.2013
3. | Authority under which Corporate Debtor is | RoC- Kolkata
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U33111WB2013PTC197828
Identification No. of Corporate Debtor
5. | Address of the registered office and | Flat No. 2C, 2nd Floor, Urvashi Apartments, 3
principal office (if any) of Corporate Debtor | Hungerford Street, Kolkata 700017, West Bengal,
India
6. | Insolvency commencement date in respect | 28.10.2022
of Corporate Debtor
7. | Estimated date of closure of Insolvency | 26.04.2023
Resolution Process
8. | Name and registration number of the | Name: Anup Kumar Singh
insolvency professional acting as Interim | Registration No.: IBBI/IPA-001/IP-P00153/2017-
Resolution Professional 2018/10322
9. | Address and e-mail of the Interim | Address: 162/D/702 Lake Gardens, Kolkata, West
Resolution Professional, as registered with Bengal ,700045
the Board
Email ID-anup_singh@stellarinsolvency.com
10. | Address and e-mail to be used for | Address: Suite 1B, 1st Floor, 22/28 A Manoharpukur
correspondence with the Interim Resolution | Road, Deshopriya Park, Kolkata 700029
Professional Email: anup singh@stellarinsolvency.com
11. | Last date for submission of claims 11.11.2022
12. | Classes of creditors, if any, under clause (b) | Not Applicable as per information available with
of sub-section (6A) of section 21, ascertained | IRP
by the Interim Resolution Professional
13. | Names of Insolvency Professionals | Not Applicable as per information available with
identified to act as  Authorised | IRP
Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and Web link:

(b) Details of authorized
representatives

are available at:

https://www.ibbi.gov.infhome/downloads
Address: Suite 1B, 1st Floor, 22/28 A Manoharpukur
Road, Deshopriya Park, Kolkata -700029

Email: progressivemeters.sipl@gmail.com



mailto:anup_singh@stellarinsolvency.com
mailto:anup_singh@stellarinsolvency.com
https://www.ibbi.gov.in/home/downloads

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a Corporate Insolvency Resolution Process of the Progressive Meters
Private Limited on 28.10.2022.

The creditors of Progressive Meters Private Limited, are hereby called upon to submit their
claims with proof on or before 11.11.2022 to the Interim Resolution Professional at the address
mentioned against entry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A Financial Creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three Insolvency Professionals listed
against entry No.13 to act as authorised representative of the class in Form CA - Not
Applicable as per information available with IRP

Submission of false or misleading proofs of claim shall attract penalties.

SD/-
IP Anup Kumar Singh
Interim Resolution Professional
IBBI Registration No.- IBBI/IPA-001/IP-P00153/2017-2018 /10322

Date : 01/11/2022
Place : Kolkata
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MORBI TRAGEDY IMPACT

Bengal to check

cable-stay bridges

PRESS TRUST OF INDIA
Kolkata, October 31

IN THE BACKDROP of the col-
lapse of the bridge at Morbi in
Gujarat, the West Bengal govern-
ment on Monday sought the
health reports of cable-stayed
bridges from the administra-
tions of the districts where
they are located, a senior official
said here.

Engineers of the state public
works department were asked to
send reports on the health of the
bridges within 24 hours to the
state secretariat, he said.

State PWD minister Pulak
Roywill hold a meeting with de-
partmental engineers on Tues-
day on the health of the bridges,
the official said.

“We cannot take any chances
and must take precautionary
measures so that thereisno rep-
etition of the Gujarat mishap.
The PWD minister has asked
the engineers to file a report re-
garding the health of the cable
stayed bridges in different dis-
tricts,” he said.

At least 134 persons died in
the collapse of the bridge over
Machchhu river in Gujarat.

Roy,when contacted, told PTT
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At least 134 people died after a suspension bridge over
Machchhu river at Morbi in Gujarat collapsed on Sunday

that the meeting is a part of the
“review” his department con-
ducts annually.

“Thisis areview meeting and
I'will talk to the engineers.I will
talk to them and seek a report
and take necessaryaction in case
itis needed,’ Roy said.

Bengal has witnessed three
major bridge collapses since
2011 in which the lives of sev-
eral people were claimed.

On October 22 in 2011, 32
people were Kkilled and over 60
injured at Bijanbari in Darjeeling
district when an old wooden

footbridge over a spring gave
way during a Gorkha Janmukti
Morcha meeting.

About five years later on 31
March 2016,a150-m steel span
of under-construction
Vivekananda Road flyoverin the
city collapsed killing 27 people
and 50 others injured.

Two-and-a-half years later
on September 4,2018, three per-
sons were killed and 24 were in-
jured after a portion of an over-
50-year-old Majerhat bridge
caved in following heavy rainfall
in the city.

Hotel room post: Kohli says

paranoid about p

DEVENDRA PANDEY
Perth, October 31

FORMER INDIA CAPTAIN Virat
Kohli, a key member of India’s
T20 World Cup team in Aus-
tralia, will not file an official
complaint with the team hotel in
Perth after an unidentified per-
son filmed and posted a video of
his room on Instagram, The In-
dian Express has learnt.

Kohli,ina post on Instagram,
said the video “made me feel
very paranoid about my privacy”.
Later, the hotel — Crown Perth —
issued a statement that the indi-
viduals involved in shooting the
video were “stood down” and
that the original video was re-
moved from the social media
platform.

A source from the team said
Kohli would not pursue the mat-
ter further. “The team manage-
ment asked Kohli if he wanted to
file an official complaint with
the hotel. However, he didn't
want to. So from his point of
view, the issue won't be pursued
further,” the source said.

In the video, titled ‘King
Kohli’s Hotel Room’, there ap-
pears to be more than one per-
son in the room.A person is seen
walking around and filming
items kept on the table,aswell as
shoes,an open suitcase contain-
ing the Team India kit, the con-
tents of a cupboard in the bath-
room and Kohli's personal
belongings in different parts of
the room.

In his post on Instagram,
Kohli said, “I understand that
fans get happy and excited see-

The Indian team travelled
from Perth to Adelaide on
Monday, where they will
play against Bangladesh on
Wednesday. Twitter/@imVkohli

ing their favourite players and
get excited to meet them and
I’ve always appreciated that. But
this video here is appalling and
it’s made me feel very paranoid
about my privacy.”

“If I cannot have privacy in
my own hotel room, then where
can I really expect any personal
space at all? I’'m NOT okay with
this kind of fanaticism and ab-
solute invasion of privacy. Please
respect people’s privacy and not
treat them as a commodity for
entertainment,” he wrote in his
post.

Australian opener David
Warner too expressed anger at
the incident. “This is ridiculous,
totally unacceptable. Was this

Mumbai airport gets
revamped terminal
for private jets

FE BUREAU
Mumbai, October 31

MUMBAI INTERNATIONAL AIR-
PORT has launched the
renovated General Aviation ter-
minal facility, exclusively for pri-
vate jets.

Chhatrapati Shivaji Maharaj
International Airport (CSMIA)
hasintroduced the 753.26 sqmt
GA terminal after a full revamp.

“Guests will be welcomed at
the reception area by attentive
and friendly staff on call 24 X 7.
The terminal offers expansive
lounges with butler service all
complemented with a curated
menu of super-food lite bites, a
stylish bar to global cuisine
served viaabuffetand as perana
la carté menu,” a note from
Mumbai International Airport
(MIA) said.

Guests canreserve the meet-
ing and conference room facili-
ties with audio and video aids in
advance. The terminal has been
built with an aim to support the
movement and processing of
passengers flying through char-
tered flights from the airport.

The terminal which can han-
dle over 50 passengers every
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The lounge and seating
area at the revamped
terminal at Mumbai airport

hour, claims to offer efficient
processing area with Customs
and Immigration and immedi-
ate access to private jet aircraft
stands from the terminal.
Besides, having access con-
trol system, Wi-Fi enabled ser-
vices, IT system integrated sys-
tems, passengers are efficiently
processed through all interac-
tion points such as enabling the
boarding pass, dedicated porter
service, check-in and hand bag-
gage processing,with minimum
waiting period, MIA said.
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@crownperth?” Warner com-
mented on Kohli’s post.

Kohli’s wife and actor
Anushka Sharma also took to In-
stagram and called the incident
an “absolute disgrace” and “vio-
lation of a human being”.

“Have experienced a few in-
cidents where fans have shown
no compassion or grace in the
past, but this really is the worst
thing. An absolute disgrace and
violation of a human being, and
anyone who sees this and thinks
‘celebrity ho! Toh deal karna
padega (a celebrity will have to
deal with such things)' should
know that you are also part of
the problem,” she said in her
post.

“Exercising some self-control
helps everyone. Also, if this is
happening in your bedroom
thenwhereis theline,” shewrote.

The Indian team travelled
from Perth to Adelaide on Mon-
day after theloss to South Africa
on Sunday evening. India will
play Bangladesh on Wednesday.

The Crown Perth, the hotel
the Indian team stayed at,in a
statement said: “.we unre-
servedly apologise to the guest
involved and will continue to
take the necessary steps to en-
sure this remains an isolated in-
cident...The individuals involved
have been stood down and re-
moved from the Crown ac-
count...we are also cooperating
with the Indian Cricket Team
and the International Cricket
Council to convey our apologies
and will continue to work with
them as we progress the investi-
gation.”

The woman speaks: ‘Locked inside for three
months. There’s a constant fear for my life’

RITU SARIN
Port Blair, New Delhi,
October 31

HER FIRST BRUSH with the po-
licein Port Blairwaswhen shewas
15 and her maternal uncle had
setfiretoherschool books.Hehad
done this earlier but this time it
was her school lab manual which
had been destroyed and so she
decided to march off to the near-
est police station. The police
worked outacompromise and so
enraged was her grandmother
and maternal uncle — shewasliv-
ing with them then — they sent
her back to the tiny house where
her father and stepmother lived
in Port Blair.

That house is barely 5 km
away from where she sits as she
recalls her childhood to The In-
dian Express and talks of the
forces she has fought against to
fileherrape complaintagainst Ji-
tendra Narain, the powerful for-
mer Chief Secretary of Andaman
& Nicobar Islands and Labour
Commissioner R LRishi.

Anonlychildbornintoa Dalit
familyfrom Varanasi,shelost her
mother when she was barely two
yearsold. Her father,a painter, re-
married within months and her
childhood, she says, was marked
by deprivation. There were no
new clothes to wear, the play-
ground was out of bounds, she
never knew a parent’s love or af-
fection. It was when shewas 17
years, and in Class XI, that her
stepmother forced her to quit
schooland work asa salesgirlina
departmental store. She earned
Rs 7,000 a month and her step-
mothergave herRs 10asdailyal-
lowance and kept the rest to run
thehouse.

She switched manyjobsandit
was when she was freelancing as
a tour guide after the Covid lock-
downs that she met a hotel
ownetr, Sandeep Singh or Rinku,
and her ongoing encounters, first,
with two powerful bureaucrats of
Port Blairand,now, the policeand
courtrooms began.

Now 21 and married,she says
she hasbeen stripped of heriden-
tityand isbeing referred toas the
“victim” or the “complainant.”
The Indian Express spoke to her
overtwodays, herfirstinteraction
with the press since the police fi-
nally lodged an FIR on October 1
afterrefusing todosofor45 days.

There are three policewomen

The SIT office is inside the Police Lines in Port Blair. riTu sariN

inplainclothesassigned to her se-
curity; they work in three shifts
and one sits at a distance, listen-
ingin toherspeak.

“My life has been disturbed
since I was born and it still is.
have been locked inside myroom
foralmost three months.Thereis
a constant fear for life,” she says.

Her husband, a 28-year-old,
has a field operations job that re-
quires him to frequently island
hop and he describes the trauma
the couple have faced since he
prevailed upon her to report the
alleged sexual assault by Narain at
his official residence.

He recalls he first spotted her
when she was with a group of
tourists in Havelock Islands and
admits to having “followed” her
for weeks. There was a chance
meeting again at awedding and
theybegan dating.

Unknown to him, she had al-
readybeen allegedly ensnared by
Labour Commissioner Rishiwho
accompanied her to Narain’s
housewhere both men,according
to her complaint, raped and sex-
ually assaulted her.

She remembers that night
there were 49 missed calls from
her friend on her phone which
hadbeen,oninstructions,kepton
silentat the entrance of the Chief
Secretary’s house.

Despite the first assault, why
did she agree to go to the Chief
Secretary’s house a second time?
She replies promptly,and it is ev-
ident she has, by now, narrated
the same sequence of events re-
peatedly to the police and magis-
trate.“The Chief Secretary told me
he was in control of the whole of
the Andamans and that a Gov-
ernment job for me was con-
firmed.SoIwent”

As it turned out, the couple
decided to get married two days

School job scam: Ex-minister's
judicial custody extended

PRESS TRUST OF INDIA
Kolkata, October 31

FORMER WEST BENGAL
minister Partha Chatterjee's ju-
dicial custody was extended
separately by two special
courts on prayers by the CBI
and the ED in connection with
their investigation into the
School Service Commission
(SSC) recruitment scam.

A special PMLA court here,
before which Chatterjee was
produced over a virtual plat-
form, granted the plea of the
Enforcement Directorate (ED)
and extended his judicial cus-
tody till November 30.

Praying for his bail before

the court, Chatterjee’s lawyers
submitted that he is an
aged person with several ail-
ments and hasbeen in custody
for 99 days.

They claimed that no evi-
dence hasbeen collected by the
investigating agency to estab-
lish the allegations levelled
against Chatterjee.

The ED arrested Chatterjee
on July 23 in connection with
its probe into alleged money
laundering in the recruitment
scam.The CBI latertook himin
itsremand, on a court order, for
questioning.

Thereafter, he has been in
judicial custody in connection
with the CBI and the ED cases.

PROPOSED

after her second visit to Narain’s
house. The new bride was de-
spondentandwithdrawnand the
reasonwas that the Labour Com-
missioner wasn’t taking her calls
and the promised Government
jobwas nowhere in sight.

Finally, it was in July, she says,
that the Labour Commissioner
told her the Chief Secretary had
been transferred to New Delhi
and there was nothing he could
dotohelpher.

Itisherhusbandwhorecallsa
horrific sequence of events of a
night thereafterwhen shetried to
hang herself from the ceiling fan
in their bedroom. Providentially,
electricity was restored that very
moment resulting in a tight jerk
on her neck and a wail from the
bedroom.Herhusband kicked the
locked door hard; the latch broke
and she was saved.

It was only after this suicide
bid that, she bit by bit, told her
husband thewhole truth.

But the nightmare continues,
shesays.One night,a police party
took herformedical examination
to the hospital and when she was
away,another posse of policemen
landed upat theirhouse torecord
oral evidence.

Thenthereisthegruellingin-
terrogation. Questions asked by
members of the probe team are
endless,someverydifficult toan-
swer. For instance, she has been

asked: Which undergarmentsdid

you wear on the two occasions
youwent to the Chief Secretary’s
house? Or: Where was the bottle
of Intimate Wash solutionwhich
the Chief Secretary told you to
use? The questioning will con-
tinueand byall accounts of mem-
bers of the probe team and her
own, her narration has been un-
flinching, unchanged - and
brave.

EAST COAST RAILWAY

Motice Mo, eT-North-WAT-19-2022
Ot. 26.10.2022

WATER RE-CYCLING PLAMNT
(SEWERAGE TREATMENT PLANT)

CAPACITY OF 150 KLD AT RAYAGADA
RAILWAY STATION OMN RAIPUR -
VIZIANAGARAM LINE UNDER THE
JURISDICTION OF ASSISTANT
DIVISIONAL ENGINEER/RAYAGADA
OF WALTAIR DIVISION,

Approx. Cost of the Work

T 4,31,88,557.54, EMD : ¥ 2150800/

Complation Perigd of the Work : 08
{Eight) Months.

Tender Closing Date and Time :
22112022 a1 1330 Hrs.,

Mo manual offers sent by Post / Courier /
Fax of in person accepied againsi such
e-tenders even if thesse are submitted on
firm's letter head and recerved in time. All
auch manual offers shall be rejected
summarily without any consideration,

UT admin to apex court:
Ex-chief secy tampered
with CCTV evidence

EXPRESS NEWS SERVICE
New Delhi, October 31

CHALLENGING THE ANTICIPA-
TORY bail granted toits former chief
secretary, Jitendra Narain,whois fac-
ingallegations of gangrape and sex-
ual abuse, the Andaman & Nicobar
Islands administration told the
Supreme Court on Monday that it
has proof that he had “tampered
with the evidence”.
“Heissuesadirection in writing
to the private operator who was
maintaining CCTV cameras thatyou
remove them...and that has been

Besides gangrape (section
376D),Narain also faces charges un-
der Sections 228A (disclosure of
identity of thevictim), 506 (criminal
intimidation) and 120B (criminal
conspiracy) of the IPC.

On October 20, the Delhi High
Court had granted Narain interim
protection from arrest till October
28.0n October 21, he approached
the Calcutta High Court Circuit
Bench sitting at Port Blair seeking
extension of time, saying the next
circuitbench would start only by No-
vember 14. The Circuit Bench
granted the relief and asked him to

done,” said Solicitor . appearbefore the Spe-
GeneralTusharMehta, ~ The hard disk of Investigation
appearing for the  theDVRofthe  Team probing the
Union Territory ad- CCTV camera case.
ministration.Heurged  gystem at Narain's In its appeal chal-
the courttotakeupthe house in Port Blair lengmg the anticipa-
plea on Tuesday. The . tory bail, the UT ad-
bench, presided by ' reported to have ministration said that
» P y
Chief Justice of India U been erased and, as per the statements
Ulalit,saiditwouldlist ~ subsequently, the  ofthe 21-year-oldand
the matter on Friday, DVR was removed protected witnesses
November 4. under Sections 161
The Indian Express S and 164 of the CrPC,

had reported on October 27 that the
hard disk of the DVR (digital video
recorder) of the CCTV camera sys-
tem installed at Narain's house in
Port Blair was first erased and, sub-
sequently, the DVR was removed at
the time of his transfer to Delhi in
July. APWD officialand alocal CCTV
expert were understood to have
given their testimonies confirming
thealleged destruction of electronic
evidence.

The 21-year-old woman who
had filed the complaint against
Narainand Labour Commissioner R
LRishialsoapproached the courton
Monday.The bench tagged her plea
with that of the UT administration.

EASTERN RAILWAY

Open E-Tender No. SDSTE-RPH-
DAM-LS-22-23 dated 28.10.2022,

Diviglonal Halway Manager, Easiarn
Hallway, DHM Building near Haihyay
fiation, Howimnh-7 11101 iImdles apan
E-Tander in gingle packel! syslam
against Tender Na. SDSTE-HPH
DRAM-LS-22:23 closing dalo
23.11. 2022 at 15.00 hra. Baldars wil
ol able 1O Submill TRer orginnrayesad
DS uplo ciosing dale and tkma nr'll,.'
Manual oflers are nol allowed acaimsl
this fender and any such manual offer
reppived shall b gnored, Name of
Wark: Hehablltatan ol skgnalling
game lor improving relinbdity undar
thie jurisdictian ol ASTE/RPH
(Secton: JTL-GMAN AMP-Labpur,
Hirnahar, NHT-GSGA & RPH-SKIF)

of HWH Dhwision. Advertised valua

Ms. BG.67 730,66, Earmost Money
He 1,73 404y, Tender document
cosl : (V- Dale/Time of Uploading
Tender : 28102022 &l 13.28 hrs

Validity of ofer : 120 days. Parod
of completion : 18 months. Bidding
start date : 089.11.2022 Bidding
styhe ; Sangle rate 1or asch schoduls
am. Contract type Waorks,
Contract Calagory : Expendiiure
Ranking order for bids : Lowast o
highast, Expenditure type : Caplial
(Works). IPAS Accounting unit :
0202-Eastern- Rly-HWH Ematarn
Ft.atlw.'r,- {HWH 2ETIRO22.-29)
Tercer Bobies o alon madsble al Wabala

WA BT IR i oV | i IERa.0o0Y N

“the present case appearstobeacase
of ‘habitual sexual predation’where
the respondent accused...under the
weight and power of his authority
along with another senior govern-
ment officer (labour commissioner,
co-accused), used to induce and ex-
ploitinnocentvictims on the pretext
of getting them jobs” It said “the al-
legationslevelled...are extremely se-
rious and grave in nature”.
“Thereare,primafacie,clearand
categorical allegations/ statements
of the prosecutrix of”the IAS officer
“having sexual intercoursewith her,
at two instances, against her con-
sent” and these “statements...alone
are enough to convict”him, it said.

Form Me. INC.28
[Pursuant to Rule 30 of the Companias
{Incorporation) Rules, 2014]
Belore the Regional Dinscior, Easiem Region, Koksts
In the matiar of the Companies Act, 2013, Section
13i4) of Companias Act, 2013 and Rule 30(5) (a)
of the Companias (Incorporation] Rules, 2014
AN
It e of Mis
FOCAL FOINT PROPERTIES PYT LTD
[CIM: UTIATWB2005PTCI0A%0E), a company
inconporabad under the Companias Act, 2013 and
hawing its ragistered alfica at, FLAT NO. B-3,2MD
FLOOR , 135, JA! KRISHNA PAUL ROAD
KOLEATA-TO00EA weereeearrenee. PEHIONER
Katica is hereby given to tha General Public that the
Company propases fo make en application fa the
Regioral Direcior, Easlern Region, Kelkata undar
Section 13 af the Comparees Act, 2013 s=eking
condrmatian of alleration of the Memorandum of
Association af the Company in terms of the Spacial
Resolution passed at he Exra-OrdinaryGeneral
Musling hidd on Sepbamber 21, 2022, o aralie b
Campany % changa ils Ragestensd O fram the
“Slabe of Wasl Bangal™ within the jurisdicion of the
Ragistrar of Campanies, 31 Kokala, tothe “Sale of
Rajasihan” within tha junsdiction of tha Regisinar of
Campanies, atJaipur.
Any pesson whiosa indarast is Brely 1o be afiacted by
the: proposad changs of the registerad offica of the
Caompany from the State of West Bengal fa the State
of Ragasthan, may delver agher on the MCA-H
poetat (wwnd.mca, oo ing by Hing invesior complaing
T oF Cautss 1o be dedlvered oF e by registered
peesd of histher chijeclions suppaned by an afidaa
slatirg the nalue of histher mleres! and rounds of
oppasidion o the Regional Dwactor, Eastern
Ragicn, Mizam Place, M30 Building, 3rd Flogr
ZHM A JC. Bosa Foad, Kolkaka-mO0020, Weest
Bengal, within Fourleen (14) days from the dafa of
puibicztion af this natice with & copy to tha applicant
Company &t i regietarad office at the addrass
menticred above.

Far and on behall of the Applicant
FOCAL FOINT PROPERTIES PAT LTD

Complete information including - OHALIBA BANIK
e-tender documents of the above e-tendaris Follow us at : ﬂ @EB!I&I"HHE”WH}I‘ Diate: Novambar 01, 2022 {DIRECTOR]
available in website : hitp:iiwww.| | ) Eastern Rallway Headquarter Place: Kolkika DIN: 02251854
ireps._gov.in

Mote : The prospective tenderers are FORM A

advizad 1o revisil the website 15 (Filtesn) PUBLIC ANNOUNCEMENT

days before the date of closing af lender ta
et Ay changes | corfigendurm isswed for
1his lgndeer

Divisional Railway Manager (Engg.).

| [PR-652/N/22-23 |

Walkair

CIN : LES110TN2014PLCOST 792

IDFC First Bank Limited

(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presantly known as IDFC First Bank Limited)

Reglsterad Office: - KRM Towers, 8th Floor, Harington Road, Chetpet, Chennai- 600031,
Tel : +91 44 4564 4000 | Fax: +31 44 4564 4022

IDFC FIRST
Bank

Notice under Section 13 (2) of the Securitization and Reconstruction of Financial

Assets and Enforcement of Security Interest Act, 2002

The following borrowers and co-bomowers availed the below mentioned secured loans from IDFC FIRST Bank Limited (erstwhile Capital First Limited,
amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of the below-mentioned borrowers and co- borrowers have
been sacured by the mortgage of thair respective properlies. As they have failed to adhere to the terms and conditions of the respective loan agreements and had
become iregular, their loan were classified as NPA as per the RB| guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentionad as per respective notices issued more
particularly described in the following table and further interest on the said amounts shall also be applicable and the same will be charged as per contraciual rate
with effect from their respective dales.

s — acll Outstanding
:;_ Account T{'::I:f hnrt‘;.{u“nr: and 51;11?;.' ;T%:ﬁiﬁ Property Address
No. co-borrowers | Notice Date 13 (2) Notice

1 13001308, | Loan |1 SMILAX 10.10.2020 |4.99,40,383.58-| PROPERTY-1:- ALL THAT PIECE AND PARCEL OF LAND MEASURING ABOUT 28
13801708, | AGAINST | TREXIM COTTAHS, B CHITTACKS FORMING PART OF R.S. DAG NO. 483 CORRESPONDING TO
33326086 |PROPERTY| PRIVATE LR, DAG NO, 509, UNDER R.S. KHATIAN NO. 111 CORRESPONDS TO LR, KHATIAN NOS,
& & |LIMITED 257, 534 LR. KHATIAN NOS. 536, 567, 563, 539, 538, 565. JL NO. 27, RE SA NO. 62
34878041 | BUSINESS | 2. SMILAX TOUZI NO. 147 IN MOUZA BODAI UNDER P.S. KHARDAH AT PRESENT GHOLA IN THE
LUAN | INTERNATIONAL DISTRICT NORTH 24 PARGANS WITHIN THE LIMITS OF BILKANDA | GRAM PANCHAYAT
MDA AND BOUNDED AS: EAST: DAG NO. 477, WEST: 24'-0° WIDE ROAD NORTH: DAG NO. 483

LN, | SOUTH: DAG NO. 483
CHAKRABORTY PROPERTY-2:-ALL THAT PIECE AND PARCEL OF LAND MEASURING 189.90 50. MTR.
4. AMIYA ECQUIVALENT TO 2 COTTAHS 15 CHITTACKS 36 SQ. FT, BE THE SAME A LITTLE MORE
CHAKRABORTY OR LESS, LYING AND SITUATE AT MOUZA HIDCO, BEING PREMISES NO. 08-0071 IN
STREET NO. 0071 (12 M. WIDE) (PLOT NO. 62 IN BLOCK MO, AA). ACTION AREA-L,
CATEGORY HIGH, SITUATED IN NEW TOWN. WITHIN THE LIMITS OF THE GRAM
PANCHAYET, POLICE STATION MEW TOWN (FORMERLY RAJARHAT), IN THE DISTRICT
OF NORTH 24 PARGANAS, WHICH IS BUTTED AND BOUNDED AS: EAST: PREMISES NO,
06-0071, WEST. PREMISES NO. 10-0071, NORTH: STREET NO. 0071 (12 M. WIDE)SOUTH:

PREMISES MO, 3400649

Date : 01.11.2022
Place : WEST BENGAL

and section 14 of the SARFAESI Acl, a

i

You are hereby called wpon fo pay the amounts to IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
known as IDFC First Bank Limited) as per the details shown in the above table with contracted rate of interast theraupon from their respective dates and othar
costs, changes etc. within 60 days from the date of this publication, failing which the undergigned shall be constrained to initiate proceedings, under Section 13 (4]
ainst the mortgaged properies mentioned herginabove to realize the amount due to IDFC FIRST Bank Limited (erstwhile
Eaﬁltal First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited). Further you are prohibited under Saction 13 {13)
of the said Act from transferring the said secured assets either by way of salerllease or otherwise.

Sdi-
Authorized Officer

IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with
IDFC Bank Limited and presently known as IDFC First Bank Limited)

1. | Name of Corporate Debbor

{Linder Hegulalion G of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
PROGRESSIVE METERS PRIVATE LIMITED

RELEWANT PARTICULARS

Progressive Meters Private Limited -
Under CIRP

e

| Debtor__ S

Debtor s Incorporated ( registerad

2. | Date of incorporation of Gorporate |08.10.2013

=

3_ | Authority under which Corporate |RoG- Kolkata

L

Liability Ildemtification Ma. of
Corporate Debdor

4. | Corporate ldentity Ma. f Limited |33 T1TWEB201IPTC19T828

(4}

principal office [if E'll1!.|':l ol Carporale
Debtor

Address of the registered office and |Flal Mo, 20, 2nd Floar, Ursashi Apariments,
3 Hungerford Streef, Kolkata 700017, Wast
Bangal, India

respes] of Corparate Deblor

G. | Inschvency commencement date in | 2510, 3022

Insalveancy Resolulbon Process

T. |Estimated date of closure of |26.04.2023

as Inferim Resolufion Professional

B, [Mame and registraton number of | Name: Anup Kumar Singh
the insolvency professional acting | gegistration No.: IBBUIPA-001/IP-PO0153/
2017-2018/M10322

Rezsolution Professional, as
registered with the Board

4. | Address and e-mail of the Intenm | &ddress: 16200702 Lake Gardens, Kolkata,
West Bengal , TO0045

Email ID-anup_singhi@stellannsohency.com

cormespondenca with the Inferim
Regalution Professianal

10 Address and e-mail to be used for | Address: Suite 18, 15l Floor, Z2/285
Manaoharpukisr Road, Deshoprya Park,
Kiofkata 700025

Email: anup_singhstellarnsolvency, com

11.| Last date far submission of claims

1111 2022

section 21, azcertained by the
Intarim Fesolution Professional

12| Classes of creditors, if any, under (Mot Applicabde as per information avallable
clause (D) of sub-section (GA) of [with IRP

identified to act as Authorizsed

Represeniative of credilors in a
class {Three names for each class)

13| Mames of Insolvency Pralessionals NI':.':-t1 f;&glﬂﬁmﬁ as per information avalkable
with

14] {8} Relevant Forms and

{b} Delails of aulhorized
representatives are available
at:

Wab link:
hibtps; v, ibbd.gov infhome!downloads

Address: Suite 1B, 15t Floor, 227284
Manoharpukur Road, Deshopriyva Park,
Kodkata - FO0O0249

Email: progressivemetars sipl@gmail.com

Meters Private Limited on 28.10.2022.

means,

class im Form C& - Mo

a0/ IP Anup Kumar Singh
Interim Resclution Professional

Place: Kolkata

Motice 15 hergby given that the Malional Gr}mnan; Law Tribunal has ordered the
commencemeant of a Corporate Insolvency Resoluti

The creditors of Progressive Metars Private Limited, are hersby called upon to
submit thelr claima with proof on or before 11112022 to the Interim Resolution
Professional af the addrass manboned agamsl enlry Mo, 10,

The Financial Creditors shall submit their ciaims with proaf by electronic means cnly,
All ather creditors may subrmil the claims wilh peoof in persan, by post or by edecironic

A Financial Credilor belonging to a class, as listed againsl the eniry Mo, 12, shall

indicate its choice of authorised reprasentative from among the three Insolvency

Professionals Hated a{;annst entry Mo 13 1 act as authansed representative of the
Applicable as per information available with IRP

Submission of false or misleading proofs of claim shall attract penaltics.

IBEI Registration No.- IBBIIPA-D01/P-FO015312017-2018/10322

on Process of the Prograssive

Date: 1.11.2022

. Kolkata
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KABIRDAS INVESTMENTS LIMITED

CIN: L65993WB1974PLC157598

: Azimganj House,7,Camac Street,Unit No.3B, 5th Floor,Kolkata-700017,W.B
kilgroup2010@gmail.com, Website:www.kabirdasinvestmentslimited.com
UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED 30.09.2022

(Rs.in Lakhs)

-

w

Place:Kolkata
Date:31st October,2022

STANDALONE | CONSOLIDATED
Quarter Year | Corresponing| Quarter Year |Corresponing
Sl ending | to date 3 months ended to date 3 months
no Particulars on ason | ended in the ason |ended inthe
previous year| previous year
30.09.22 | 30.09.22 | 30.09.21 | 30.09.22 | 30.09.22 | 30.09.21
Unaudited [Unaudited| Unaudited |Unaudited|Unaudited | Unaudited
1|Total Income from Operations 25.66] 19.19 17.31 25.66| 19.19 17.31
2 | Net Profit / (Loss) for the period
(before Tax, Exceptional and 8.62| (7.23) 7.26 8.62| (7.23) 7.26
/_or Extraordinary items #)
3 |Net Profit / (Loss) for the period
before Tax(after Exceptional and 8.62| (7.23) 7.26 8.62| (7.23) 7.26
/ or Extraordinary items #)
4 [ Net Profit / (Loss) for the period
after tax (after Exceptional and / 8.25| (7.60) 7.26 8.23| (7.62) 7.26
or_Extraordinary items#)
5| Total Comprehensive Income for the
period [Comprising Profit / (Loss)
for the period (after tax) and Other 326.30( 221.28 (61.95) | 326.28 | 221.26 (61.97)
Comprehensive Income (after Tax)]
6 | Equity Share Capital 39.57| 39.57 39.57 39.57| 39.57 39.57
7 | Reserves(excluding Revaluation Reserve)
as shown in the Audited Balance 1507.33|1507.33| 1266.23 [1502.60 [1502.60 1261.62
Sheet of the previous year
8 | Earning Per Share (of Rs. 10/- each)
(for continuing and
discontinued operations)** -
Basic : 0.21| -0.19 0.18 0.21 -0.19 0.18
Diluted : 0.21] -0.19 0.18 0.21 -0.19 0.18
Note :

The above is an extract of the detailed format of Standalone and consoildated audited Financial Results
for the quarter ended 30th September, 2022 filed with the Stock Exchange under Regulation 33 of the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015.The full format of the
aforesaid Unaudited quarterly Financial Results are available on the website of MSEI (www.msei.in) and
on the Company's website (www.kabirdasinvestments.com)
2 These unaudited financial results have been reviewed by the Audit Committee and approved by the
Board of Directors at their meeting held on 31st October, 2022.
Figures for the previous periods have been regrouped and reclassified to conform to the classification
of the current period, wherever considered necessary.
By Order of the Board of Directors

For Kabirdas Invesments Ltd.

Sd/-

Zubin Dipak Mehta
Director

DIN : 06558255

CORRIGENDUM FOR THE ATTENTION OF PUBLIC SHAREHOLDERS OF

TTIENTERPRISE LIMITED

A public limited company incorporated under the provisions of the Companies Act, 1956
Corporate Identification Number: L67120WB1981PLC033771;
Registered Office: 1 R.N. Mukherjee Road, Martin Burn House, 4th Floor, Suite No. 22, Kolkata-700001, West Bengal, India;

Contact Number: 033-22109197; E-mail Address: tti1711@gmail.com; Website: www ttienterprise.net.

(‘SEBI (SAST) Regulations’).

under the SEBI (SAST) Regulations.
Issued by the Ma/n\ager to the Offer

Teaming together to create value

Date: Monday, October 31, 2022
Place: Mumbai

This Corrigendum to the Offer Documents (‘Corrigendum’) should be read in continuation of and in conjunction with the Public Announcement dated
Wednesday, July 06, 2022, (‘Public Announcement’), the Detailed Public Statement dated Tuesday, July 12, 2022, which was published in the Financial
Express (English) (All Editions), Jansatta (Hindi) (All Editions), Duranta Barta (Bengali daily) (Kolkata Edition) and Mumbai Lakshadeep (Marathi) (Mumbai
Edition) on Wednesday, July 13, 2022 (‘Newspapers’) (‘Detailed Public Statement), the Draft Letter of Offer dated Wednesday, July 20, 2022 (‘Draft
Letter of Offer’) and the Letter of Offer dated Friday, October 21, 2022, along with the Form of Acceptance-cum-Acknowledgement and Form SH-4
Securities Transfer Form (‘Letter of Offer’) (The Public Announcement, Detailed Public Statement, Draft Letter of Offer, Letter of Offer are collectively
referred to as 'Offer Documents’) is being issued by CapitalSquare Advisors Private Limited, the Manager to the Offer (‘Manager’) for and on behalf
of Mr. V.S. Ranganathan (‘Promoter Acquirer 1), Ms. Bindu K C (‘Promoter Acquirer 2'), and Ms. Kanakavally Prathapan Karumanthra (‘Promoter
Acquirer 3'), (Hereinafter collectively referred to as ‘Promoter Acquirers’), in respect of the open offer for acquisition of up to 66,05,150 (Sixty-Six
Lakhs Five Thousand One Hundred And Fifty) fully paid-up equity shares of face value of ¥10.00/- (Rupees Ten Only) each (‘Equity Shares’) representing
26.00% (Twenty-Six Percent) of the voting share capital of TTI Enterprise Limited (TTIENT" or ‘'Target Company’) at an offer price of ¥13.50/- (Rupees
Thirteen and Fifty Paise Only) per Equity Share in accordance with the provisions of Regulations 3 (2) and 4 and such other applicable Regulations of
the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, and subsequent amendments thereto

The capitalized terms used but not defined in this Corrigendum shall have the meaning assigned to such terms in the Offer Documents.

Reserve Bank of India ('RBI) approval was sought and received during the previous open offer, and it was understood that the same will suffice for
the current open offer as well, since the Acquirers of the current open offer had also participated in the previous open offer. During the process of taking
RBI's confirmation regarding non-requirement of prior approval of RBI, it was decided by the Acquirers to take prior approval for the current open offer
and therefore, the Public Shareholders of the Target Company are requested to note that, this Offer for acquisition of up to 66,05,150 (Sixty-Six Lakhs
Five Thousand One Hundred And Fifty) Equity Shares representing 26.00% (Twenty-Six Percent) of the Voting Share Capital of the Target Company
is subject to being in receipt of prior approval from the Reserve Bank of India in terms of Paragraph 61 of Chapter — IX of Section Il of Master Direction
- Non-Banking Financial Company - Non-Systemically Important Non-Deposit taking Company (Reserve Bank) Directions, 2016, bearing notification
number DNBR.PD.007/03.10.119/2016-17 dated September 01, 2016. In light of the above, we would like to inform you that Target company has
made application to RBI on Friday, October 14, 2022, seeking approval of RBI for change in shareholding of the NBFC Company beyond 26.00%
(Twenty-Six Percent) of the paid-up equity capital. Except for being in receipt of the approval from the RBI, there are no other statutory approval(s)
required by the Promoter Acquirers to complete this Offer. In accordance with the provisions of Regulation 18 (11A) of SEBI (SAST) Regulations, if at
the time of making payment to the Eligible Public Shareholders who have tendered their Equity Shares in the said Offer, the Target Company fails to
receive the requisite approval from the RBI, then in such an event, an application shall be made to SEBI seeking extension of time for making payment
to the said Public Shareholders, subject to ensuring revision in the Offer Price by addition of the delayed interest at the rate of 10.00% per annum on
the Offer Price. The amount of interest shall be payable by Purva Sharegistry (India) Private Limited (‘Registrar to the Offer’) separately to the
shareholders and not through the stock exchange mechanism.

The Promoter Acquirers accept full responsibility for the information contained in this Corrigendum and for their obligations as prescribed

@ CAPITALSQUARE ADVISORS PRIVATE LIMITED
CAPITALSDUARE 205-209, 2™ Floor, AARPEE Center, MIDC Road No 11, CTS 70, Andheri (East), Mumbai — 400093,
Maharashtra, India
Contact Number: +91-22-66849999
Email Address: mb@capitalsquare.in
Website: www.capitalsquare.in
Contact Person: Mr. Viveka Singhal
SEBI Registration Number: INM000012219
Validity: Permanent
Corporate Identification Number: U65999MH2008PTC187863

On behalf of the Promoter Acquirers
sdl-
Mr. V'S Ranganathan
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